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No. 34-HLA of 2018/63/19528.— The Haryana Dholidar, Butimar, Bhondedar and
Mugqararidar (Vesting of Proprietary Rights) Amendment Bill, 2018, is hereby published for
general information under proviso to Rule 128 of the Rules of Procedure and Conduct of Business
in the Haryana Legislative Assembly :-

Bill No. 34 HLA of 2018
THE HARYANA DHOLIDAR, BUTIMAR, BHONDEDAR AND
MUQARARIDAR (VESTING OF PROPRIETARY RIGHTS) AMENDMENT
BILL, 2018
A
BILL

further to amend the Haryana Dholidar, Butimar, Bhondedar and Mugararidar
(Vesting of Proprietary Rights) Act, 2010.

Be it enacted by the Legislature of the State of Haryana in the Sixty-ninth Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Dholidar, Butimar, Bhondedar and Mugqararidar Short title
(Vesting of Proprietary Rights) Amendment Act, 2018.
2. For sub-section (4) of section 1 of the Haryana Dholidar, Butimar, Bhondedar and Amendment of

section 1 of

Mugararidar (Vesting of Proprietary Rights) Act, 2010, the following sub-section shall be Harvana Act |
substituted and shall be deemed to have been substituted with effect from the 9™ June, 2011, of?(l)l 1.
namely:-
"(4) This Act shall be applicable to Dholidar, Butimar, Bhondedar and

Mugararidar or any other similar class or category of persons of land belonging to

private individual/entity which the State Government may notify in the Official Gazette

and shall not be applicable to land owned or deemed to have been vested in the

Panchayat or Municipality or land owned by any Government Department, Board or

Corporation.".

(2833)
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STATEMENT OF OBJECTS AND REASONS

An Act namely, The Haryana Dohlidar, Butimar, Bhondedar and Mugqararidar (Vesting of Proprietary Rights)
Act, 2010 (Act No. 1 of 2011) was enacted for vesting of proprietary rights in Dohlidar, Butimar, Bhondedar and
Mugqararidar vide Haryana Government Gazette (Extra), dated 4.3.2011. The Rules on the said Act were also framed
vide notification dated 16.06.2011 namely, the Haryana Dohlidar, Butimar, Bhondedar and Muqararidar (Vesting of
Proprietary Rights) Rules, 2011.

In this Act, there was no specific provision about the applicability of the Act to the Govt. lands, Gram
Panchayats lands and Urban Local Bodies Lands or to the land deemed to have been vested in these bodies.
However, in Sub-Rule 5 of Rule 3 of the Haryana Dholidar, Butimar, Bhondedar and Mugqararidar (Vesting of
Proprietary Rights) Rules, 2011, it is mentioned that if the owner of land is the Gram Panchayat or Shamilat Deh, an
opportunity of being heard shall be provided to the Gram Panchayat concerned. Further, in Sub-Rule 2 of Rule 4 of
the said Rules of 2011, it is provided that compensation in respect of Shamilat Deh or Panchayat Land shall be
payable to the Gram Panchayat concerned. Due to this ambiguity, claims have been made in respect of lands
belonging to Government including Boards and Corporations, Gram Panchayat and Urban Local Bodies etc.

In view of the above and to safeguard the interest of Gram Panchayats and Local Bodies, amendment in
sub-section (4) of Section 1 of Haryana Dohlidar, Butimar, Bhondedar and Muqararidar (Vesting of Proprietary
Rights) Act, 2010 is required to the effect that the provisions of Haryana Dohlidar, Butimar, Bhondedar and
Mugararidar (Vesting of Proprietary Rights) Act, 2010 would be applicable to Dholidar, Butimar, Bhondedar and
Mugararidar or any other similar class or category of persons which the State Government may notify in the Official
Gazette, of land belonging to private individuals/entities only and will not be applicable to lands owned or deemed to
have vested in the Local Bodies i.e Panchayat deh, Municipalities etc. & lands owned by any Government
Department, Board or Corporation.

CAPTAIN ABHIMANYU,
Revenue and Disaster Management Minister, Haryana

Chandigarh: SUBHASH CHANDER,
The 8th September, 2018. Additional Secretary.
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(I 3gars)

2018 HT faS® =T — 34 TANAN.
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(At sffeR ffsa o) s, 2010,
B AN GORT I B g
e
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2, BRATT  qEeliaR, FEMR, HSaR Tl HWIaR  (Aferdrr  3ffepr  ffed  @xer) 2011 @1 gRarom
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BT |
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I Td BRI BT fJaxor
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e ama: eRaen qEdRR, MR, AikeR iR gawiar (Aifefe afer ffed @) W, 2011
SffergeT faid 16—06—2011 ERT 91 7Y o |

IFT AT H AREN H, M UARE i d1 e WEE e i ar i & g9 Feri |
fAfed a9 € &, W 39 ARFEH & AN EF AR B8 W g 8 g | R ) gRamn qEedeR, §EMR,
HISTR 3R HWER (Aot ffeR Mg &) 779, 2011 & 799 3 & Iu—frm 5 4 it & & afe
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SWRIFT & AR dAT ITH TArId AR 988 WM e @ {d & gama & forw sRamn ggeer,
AR, W@?W(WW%W)W 20106%%13%@—9&141#3?
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AR §RT AEHII TS H DI S, 93 1 {6 daa [T fdal /dRemsil R dr] 81 AR R Faorm
S 6 UemIa 9F, TRUIdIe &1 WA arell [ sTe don il SReR) faMmr, a1 a1 SiRuRes 5+
fafed 8 arell % W @y FE g

Hed Y,

JISTE Ud JMMUST Yawed d-31, gRAToT |

FUSKIG : NGIEECES
feria 8 fdwR, 2018. TR AT |
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